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IN THE COURT OF DISTRICT JUDGE, :: TINSUKIA 

 

District : Tinsukia  

Present : Shri C. Das, 

        District Judge,  

        Tinsukia 

 

TITLE SUIT (MATRIMONIAL) No.55/2021 

This the 27th day of April' 2022 

 

   Sri Ratul Das Gupta, 

   S/o. Lt. Amarendra Das Gupta, 

   R/o. Tarun Nagar, Ward no.5 

P.O. Makum Jn. PS- Makum, 

   Dist- Tinsukia, Assam    

    …........ Petitioner/husband 

 

    -versus- 

 

   Smti. Purnima Deb Das Gupta, 

   W/o. Sri Ratul Das Gupta, 

   D/o. Sri Birendra Chandra Deb 

   R/o. Borolai, Opp. VKV School,  

   P.O. Ledo, PIN- 786182 

   P.S. Ledo, Dist. Tinsukia (Assam)  

         …...... Respondent/Wife 
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 The suit came up for final hearing on 27.04.2022 in 

presence of:-  

Sri R. Sah, Advocates for the petitioner  

None appeared for the respondent  

 

 And having stood for consideration to this day, the 

court delivered the following judgment:- 

 

J U D G M E N T 

1. The suit is filed u/s 13(1)(i)(a)(ib) of the Hindu 

Marriage Act, 1955, by the above named petitioner for a 

decree of divorce from the respondent.   

 

2. The case of the petitioner briefly, can be stated thus, 

that the petitioner was married to the respondent on 

11/10/2012 according to Hindu rites and customs at 

Makum, P.O. Makum Jn. P.S. Makum, Dist. Tinsukia, Assam. 

After the marriage the respondent lived with the petitioner 

for about 4 months intermittently. They last resided 

together at the aforesaid address.  It is stated that soon 

after the marriage, the petitioner found that the respondent 

has a strong desire to stick to her mother’s house. She 

every after two days, demanded to visit her mother’s house. 

Within 4 months of matrimonial life, she visited ten times to 

her mother’s house on different pretext. For the first two 
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times, the petitioner himself took away her to her mother’s 

house and on last 8 occasions, she herself visited there. The 

petitioner became frustrated being seen the conduct of the 

respondent. The petitioner, his old mother, relatives and 

nearby, people tried to make the respondent to understood. 

But all efforts went in vain. Whenever she visited to her 

mother’s house, she did not return and for every time, for 

return of the respondent, the petitioner has to exercise hard 

labour mentally.  

3. The petitioner stated that on 18/02/2013, the 

respondent forcefully became ready to go to her mother’s 

house, but this time, the petitioner called the Ward member 

of ward No.5 of Makum namely; Smt. Ruma Roy and other 

nearby, people and told all the atrocities of the respondent 

and then the respondent assured and promised that this 

time she would return in 4 days. She herself wrote an 

assurance letter in presence of the witnesses and delivered 

it to the petitioner. But since then, she never turn back to 

her matrimonial house. The petitioner tried his best to bring 

back the respondent. But she started to say that since 

before her marriage, she has been running a business in her 

mother’s residential address. She even said that she would 

leave the petitioner or break the marital tie, but she could 

not leave her business. She has established her business by 

dint of her hard labour, for which she could not do any 

understanding. However, the mother of the respondent and 
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the respondent wanted the petitioner to reside with them as 

Ghar-jowai. It was not possible for the petitioner to leave 

his old aged ailing mother and unmarried sister at their fate 

in order to become Gharjowai of the respondent's mother. 

The respondent also stated that her mother has broken her 

matrimonial life, as her father never wanted to become 

Gharjowai of her mother and the father of the respondent 

leads a single life even after his wife and daughter alive. 

She stated that her one of her sisters has been residing with 

them as her husband also refused to live with them as 

Gharjowai and she has also broken the nuptial tie.  

4. The petitioner further stated that the petitioner and 

his old aged ailing mother, other relatives and nearby 

people called the respondent to come back. But she 

adamantly refused. On 10/08/2019, the petitioner again 

requested to the respondent to come back and continue her 

matrimonial life, as the mother of the petitioner is an old 

aged ailing woman, while the sister of the petitioner is also 

an aged lady and there is none to look after the petitioner 

or his mother. But she out rightly refused to come back. The 

respondent always threatened to the petitioner and his old 

aged widow mother and unmarried aged sister to lodge 

false case of dowry against them and his mother if he 

persists for her return to the matrimonial home. Hence, she 

has also caused mental cruelty to the petitioner. The life of 

the petitioner has been made hell by the respondent and in 
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the circumstances, the petitioner cannot live a peaceful life 

alone. The case of the petitioner is of cruelty and desertion. 

The petitioner tried his best to make understand the 

respondent about the social values of marital life. But all the 

time, she did not respond and became cruel. The petitioner 

is a very ideal husband and he has no addiction of anything. 

He loves the respondent from the bottom of his heart. He 

has been emotionally broken down due to such cruel 

attitude of the respondent. But for the sake of conjugal life 

with the respondent, he by waiving all past bitterness and 

misdeeds of the respondent, intended to continue his 

conjugal life. But even after passing of 8 years, she failed to 

restart conjugal life, which shows that she is not interested 

in relation of wife and husband.  

5. It is stated by the petitioner that on 18/02/2013, the 

respondent without reasonable excuse and with a view to 

break the matrimonial home, withdrew from the society of 

the petitioner and deserted him. Since then, she has been 

living with her mother at the aforesaid address of the 

respondent and running her business. The respondent’s 

parental house is at Ledo in the Dist. of Tinsukia, Assam. 

The respondent has broken the matrimonial house and 

withdrew herself from the society, so there is no chance of 

reconciliation between them in the future. The petitioner 

also tried to bring back to the respondent by filing a suit for 

restitution of conjugal rights being T.S.(M) Case 
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No.130/2019, which was disposed of by learned Addl. 

District Judge, FTC, Tinsukia in favour of the petitioner, but 

of no avail. So finding no option, the petitioner begs to give 

liberty to the respondent for her remaining life by praying 

for divorce on the grounds of desertion and cruelty and filed 

the instant case on 19/04/2021 to grant a decree of divorce 

to the petitioner against the respondent by dissolving their 

marriage.  

6. After filing of the present suit, notice to the 

respondent was sent. Even after receipt of notice, the 

respondent had shown no interest to appear in the court to 

participate in the suit. Hence, there was no option but to 

proceed with the suit without her presence in the suit.  

 

7. During the trial, the petitioner submitted his evidence 

in affidavit. There is no rebuttal of the evidence of the 

petitioner. Apparently, in the evidence, the petitioner 

reiterated and supports the contentions made in the 

petition. The grounds for dissolution of marriage with the 

respondent by the petitioner is that the respondent had a 

habit of visiting her parental home frequently, without 

heeding much attention to her martial responsibility towards 

the petitioner. The evidence of the petitioner reflects the 

same. There is no contradictory view appears in the 

evidence which can overthrow the version of the petitioner. 

Thus, it appears that the petitioner has able to establish the 
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fact that the respondent deserted from the society of the 

petitioner. The attitude of the respondent as discloses by 

the petitioner shows that the respondent inflicted mental 

cruelty to the petitioner by frequently leaving him alone and 

pressurize him to become gharjowai of her mother. 

Apparently, the marital tie between the parties is now 

irretrievable broken down. Hence, on the ground of 

desertion and cruelty the petitioner is entitled to get a 

decree for dissolution of his marriage with the respondent.  

8.   Accordingly, the petition of the petitioner is allowed. 

The marriage between the petitioner and the respondent is 

hereby dissolved.  

9. Prepare an ex-parte decree accordingly. Given under 

the hand and seal of this court on this 27th day of April' 

2022.  

 

Dictated and corrected by:-  

 

 

           (C. Das), 

District Judge                    District Judge, 

           Tinsukia                 Tinsukia 

 

 

Transcribed by:- 

   H. Baruah, 

Stenographer-II 


